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ch Justice K.5,Puttaswamy, V. C
Hon. L. HA. Rego,; A.N.

In this apnlicatich made undear SBctiDﬁ | 1:;%5
19 of the Administrative Tribunals Act XIII of 1935 S

the aﬁplicant has scunoht for a directich to the
respondents to.correct his Date of Birth from

ST 27 Bo 27,73

-J

y The applicant initially joined service

as a Mailman sometime in 1959 in the Postal Uspartmsmns
of the Govt. of India,  When ha 80 juinéd service,
the anpnlicant gave his date of birth as 9.7.27

which was accepted by the comnetent authority.  Exer

since he joined service in 1959 and earned promotions oo
in dus course the applicant has not disputed that %

date of birth and continued to serve with that i
date of birth only. But ons year bafore the appli}iil
was due to retire on his accepted date of birth _hﬁ
movad resnondent No,3 for correcting his dats 5.
birth from 9.7.27 to 27.7.37. On 9.6,84 sagg‘ﬁ =
Mo.3 rejected the same. Agorisved by ﬁ@gﬁs
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bound to correct his dats of birth as 27.7.37 and

R

requlate his conditions of service on that basis, i
4. We have earlier neticed that the applicant

Who- joinsd service as sarly as 1959 had civen his
date of birth as 92.7.27 which had besn accepted

by the authorities., UWe find that the applicant

-
0
i
&
i |
3
ctr
iA
P
|

lliterate but is an educated persoh
upte 2th standard, had acecspted the date of birth
oiven by him-and had continued to serve sver sincs

he joined service on that basis  for wall over 258

the Superintendent had declined to correct tha data =

of birth with which he later cleimed., &8 are oF
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rat the Superintendent was juetified fn ¥
rejecting the highly belated application made by«

the applicant When the Superintendent had rej




authorities to enterzain’} Ua_ tharef'um, raﬂ___,'

B . this application at the admission atagﬁ'uitﬁﬁfﬁ

[l | notice to ths resnondents. 5
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Dated the 19th March, 1587
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